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Disapproval 6§-the

SHRI ¥. P. SINGH DEO: It has
not become an Act. The Ordinance
is still pot revoked., Unless and un-
til it gets the assent of the Presi-
dent, i¢ will no¢ become an Act. In
any case, the State Gtvernment s
the Implementing agency,

SHRI 8 VIDUTHALAI VIRUMBI:
This issuc should be taken into con-
sideration.

TH=  VICE.-CHAIRMAN (SHRI1
V. NARAYANASAMY): The Minis.
ter will consider it.

SHR] S, VIDUTHALAI VIRUMBI:
Mr. Vice-Chairman, thank you for
your =zssurance.

THE  VICE-CHAIRMAN (SHRI
V. NARAYANASAMY;: Now the
question is.

“That the following amendments
made by the Lok Sabha in the
Cable Television Networks (Regu-
lation) Bill, 1994, be taken into
consideration, namely:—

“ENACTING FORMULA™

(1) That at page 1, line 1, for “for-
1y-ifth”’ substitute “forty-sixth”,

CLAUSE.1

(2) That a_ page 1, line 6. for
“1994” substitute “199'"

CLAUSE-23
(3} That a; page 7. for lines 13
and 14, substitute “1995”,

Ord. 3 of 1995 “23. (1) The Cable
Television Networks (Regulation)
Ordinan<e_ 1995 :s hereby repcaled”.”

The wmotion was adopted.

SHRI K. P. SINGH DEO: Mr.
Vice-Cisaivman, Sir, T beg to move:
“That the amendments myde LV

the T.ok Sabhg in the Bill be agreed
[C.”
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The question was put and the motion
was adopred,

THE VICECHAIRMAN (SHRI1
V. NARAYANASAMY): Now there
are two more Bills. We will take up
the Special Mentions after these Bills
are passed.

SHR] GURUDAS DAS GUPTA:
There is Only one Bill,

THE VICE-CHAIRMAN (SHR1
V. NARAYANASAMY): No  The
carlier Vice-Chairman who prescrib-
ed over the House took the sense of
the House and he started the debate.
Now we have to take up the other
Bill. |

DR. BIPLAP DASGUPTA: Mr
Vice-Chairman, the Customs  Tariff

(Amendment) Bill, 1995, ... (Inter-
Tuptions). .. -
L4

THE VICECHAIRMAN (SHRI

V. NARAYANASAMY): Dr. Des-
gupta you cannot rise whenever you
want. Now we are on a different
subject, Kindly take your seat. Now
we wil] continue the discussion on
the Statutory Resolution moved by
Shrj Viren J. Shah on the Securities
Laws (Amendment) Bill, 1995. Shri
Raghavji wil] continue his speech.

¢

DR. RBIPLAB DASGUPTA: We
cannot discuss the Customg Tariff
(Amendment) Bil], 1995 today. No
time has been allocated for this.

{

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): That has
not come up for discussion We are
discussing some other Bill,

(I) STATUTCRY RESOLUTION SEE
KING  DISAPPROVAL 0T TIIE
SECURITIES  LAWS  (AMEND-
MENT) ORDINANCE, 1995
(N 5 OF 1995).
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(Amendment) Bill,
1995
“to register and regulaie the
working of the market
diaries.”
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“The idea to give more powers
to SEBI to regulate the corporate
sector is good, At the same time,
it s also nccessary that the Gov-
ernment implements the program-
me effectively.”
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“Exchanges in the country were
not ready to launch
option-trading.”

equity-based
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AIGr | SAINZE H 4F WoUTRW SIu(
WaT HE SiF AEI E | 1T W OTAAC
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SHRI K. RAHMAN KHAN: (Kar-
nataka): Mr. Vice- Chairman, Sir, 1
welcome the Bill to amend the Secu-
rities and Exchange Board of India
Act, 1992 and further to amend the
Securities Contracts (Regulation) Act,
1956. The amendmentg are timely
and they are the need of the hour.
In the Statement of Objectg and Rea-
song it has been stated that this
Bill has been introduced to regulate
the working of the stock exchanges
and also to regulate the intermedia-
ries and the companhies on matters
relating to issue of capital, transfer
of stock exchanges. Earlier there was
dental thereto,

§xr I would like to recall that it was
late %n Raiiy Gandhiji vho wanted to
britne in cetainy coniro! in the functioning
of stock exchanges, Earlier there was
absolutely no control over stock
exchanges and there was control
only on capital issue by the Control-
ler of Capital Issues. But unforfu-
nately the Governments which suc-
ceeded never broughy forward any
legislation to regulate these stock
exchanges. Tt is our Government
which thought of regularising the
stock exchanges and the Bil] was

s
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brought. Now not only are {he
stock exchanges, but the cntire

capital market is being regulated
vy the SEBI.

Sir, for any growth or develop-
meng we have (0 pay a price. The re-
cent securities scam was also a price
that we have to pay and rightly the
Finance Ministry has, after careful
ithought, brough¢ this Bill. Basi-
cally this piece of legislation aims at
empowering the Board with powers
to register, regulate and penalties
those who are connected with the
securities market. Tte entire am-
endment relates t0 control and par-
ticularly Section 15 is very exhaus-
{ive in which different violations
have been clearly indicated and the
penal provisions and the penalties,
impgssible, have ‘een clearly stated.
1 only hope that while ijmplement-
ing these penal provisions the offi-
cerg who are  untrusted with the
ijob of enquiry and penalising will
implement inese penal provisions
strictly. As has been rightly poin-
ted out by Mr. Raghavii the
penalty prescribed in the Bill is
nothing when compared to the crime
ihat may be committed in the capi-
tal market. I only hope that strin.
gent penalties including prosecution
will be introduced in future legisla-
tion because, tbat the section says
that the adjudicating officers should
impose penaliy after holding an en-
gquiry and if he ig satisfied that such
a person hag failed to comply with
the provisions of any section speci-
fied in sub-section (1), he may im-
pose penalties ag e thinks fit. The
maximum penalty imposed is Rs. 5
Jakhs. Power has been given to the
adjudirating officer to impose penal-
ty, which means he can even impose
Rs. 100 as penalty particularly tak-
ing into account the crimes commit-
ted. It is not right, in my ovpinion,
vo give this power to the adjudicat-
ing officer to impose penalfy as he
thinke fit and the legiclation should
preseribe tte minimum penalty and
the maximum vpenalty ~ Sir, today,
the major problem is not the vari-
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ous players. in the capital market.
I am more concerned about (he re-
gulations which SEBI is going ‘o
impose on the primary markef Le-
cause 1t is the primary macket
where smal] investors will be in.
vesting theiy savings. Seeing what
is  happening in  the last jhree
months in the primary market +{he
number of issues which are ﬂo'ated
for raising capital in (he market,
one feels whether therc is any <on-
trol at all by the SEBI in allowing
so many issues. if you carefully
examine the.issue of M.S  Shoes
which is now being talked =iout
in the entire country, we shovlkd find
out who hag failed, whethey +ihe
Securitie; and Exchange Board of
Indiyg who has been entrusied with
this responsibility has taken suffi
cient care before permiiting a num-
er of companies (o issue and raise
capital from the market. Doubts
were expressed and therc were a
number of editorials also in wvaricus
newspapers about many issues
which were floated, particularly jn
the last (hree months. Several
thousands of rupees of savings were
collected from the market. No-
body knew how the companies
would perform oy even what {ype of
companieg they were. Financial
companies  especially, were going to
the market with premium issues,
Of course, later on it was seepn that
some regulationg were brought in.
But before that, a number o6f non-
banking financial companies btad
gone to the market with premium
issues. How was thai possible all
of a sudden? It requires a carefyl
scrutiny by the SEBI. Another im-
portant aspect wrich has o be
{2ken care of by the Finance Minis-
try and also the Reserve Bank is
that the public sector banks should
not be allowed to play with their
funds in the secondarvy market be-
cause it is the secondary market
which dealg in speculative transac-
tions. The long-term financing in-
stitutions, the mutual funds the
UTI can invest in the securities
market or in the secondary market.
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But why should the ivnde of the
aationalised banks which are meant
far devielopmental  activify, which

e meant ‘ ?br giving
:0ans for the priority sector, be
.nvolved in the securitites market?

The primary object of the banks is
ihat hey shouild nor deal with
secondary  market or the share
transactions.  So, I urge upon the
F¥inance Ministry to see that the
banks do not deal with the second-
ary market. No doubt, there are a
number of restriction: on the banks
to invesy their funds in the second-
ary matket or in the capital market.
Ihough there are vestrictions still
‘ne banks are utilising their funds
.1 the secondary market,

Sir, as regardg the SEBI, today in
“eply to the Starred Question No.
103 it is said:

“The SEBI issued guidelines for
disclosure and investor protection
for governing the issues of secu-
rity by companies for inter-alia
cnabling the investors to take in-
formid decisions, The offer dicu-
ment: of companies propcsing {0
yaise the capital from the public
are vetted by SEBI for ensuring
adequate disclosure.”

disclosure’ is a
misnomer. There is no adequate
disclosure. Most of the companies
wliich are going to the capita] mar-
kef are indulging in activities which
are not fair, and the public is not
aware of what is going on, Some of
¢he smaller companies which were
eartier not having any credibility in
the market or which were nog listed
in the stock exctange ere also now
going to the capital market for Rs 5
crores or Rs, 10 ciores. All of a
sudden they list themselves in the
stock excbange and then go to the
capital market, raise the capital and
make good publicity. They are
using the electronic media also, and
people are now becoming crazy for
investment in the primary market.

Sir, ‘adequate

[ 21 MAR. 1995 ]
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Unless the SEBI is carcful and vigi-
lant, most of the small investors
are going {o face problems, Today,
the MS Shoes advertised. You can
see the advertisement +which they
took in the electronic media. Vari-
ous other big issues for Rs. 40 crores
and Rs. 50 crores are going in the
market, If is the obligation of the
SEBI to see that companieg are not
aliowed to raise capital in the mar-
ket in that way, particularly from
the small investors.

470

With these few comments, I wel-
come the BIill. I suppory the Bill,
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faa wamwa s wgdl i guT F37
Ft Jare =g Ar 1 gwT ag A &

RAHFEIT I TH @G Gvars F1
war fear war ar f&——

‘Cause and effect run from the eco-
nomy to the stock market and never
the reverse'. i
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“FERT F A WA 1 OGHAT oV
siffee 2 9ar f& 8% g W wgr o
fa @g “F gS & =Wl &y
ArEEsial F1TOWHT AT SHA
IR GWHFL HH SwaT F i gy
Ft AT & @i &9 F LW W<
g5 Afgwr W@ @ @ W)
gy wiw CHEC & 3R wfewn
¥ agi ugr war § & R o A <
BT BTAT F BY W IH GATR gIAr
w1 1 @A E g fuewr faAy
A AAL AT Fi gW HA gE oA
I8 GRY EHIL AW F HH AWT Y
9l &l gragrst & g f5iw g w
Ieam fEgr wmr W AT & ad
FRIX W F MR SO ST MGy
Agea w1 FNST TT FN AwE QT
AR FISTCH &7, AT & FT08Y 89
AR EEC A0 TRE & @Y
o ogEa fin vy & gl qm ¥
qegw a6 v 4= B oaw 1 ogwlEy
foar gamr OF AT TRV R G
¥ qeAN HEr WE TEw A fqaniast
A AT AATGE A FHIL FHIF AT
g2 fgemr @17 At & €% @
TG AT |

1@ U% oy waT-
wWEEY F5G TGIT H HIT W HG
TEI T oM § W9 1929 § 3T
FA EAT AT T GAT JATH F NIV
ae fyg g sreEsT qT, w3
arsil #, agavir @, A% P, G
geamt Ay Aswiz & v fam

TH HaH § A
3



473 The Securities Laws

qFAr A5 F T AT ToT AR IqH
mﬁagwwrﬁmwﬁm
SEIT @gd A g e I
SRS 37 1929” ¥

‘1929 @ afumi T WA
g faw mEEwr #v gieat ¥
A 7 e vg, atw oW d@wl
q¥ |1 B TAT 4T | F9ATH B HEA
mTwﬁm#wﬁgm
fﬁ“m%w*ﬁ“nﬁaﬁa
=7 97 GRAT gET feETs d9 9T
gg WIHCT FATq 9T 2937 99 7T
g1 A § oA & By s
SIS H FANTOF AAFT AT AT
geft frawr &1 Swee feas awan
at St Fofaal F gea. Pedaa,
S AT A AT AreATHT a6
AGH G AEH § AW AT AT
FTH HA W AHEAT HWTEAH
%%T%??rl‘w.r:rfm qri. ..

%Z
oy

TAF FAT {3ema oafwEw adl
¥ & mtwr w9w v v F) T
F) FERT FA AW WP TG ¥ OAH
ST w7, afed we T‘{Ff %
a1 BEgd aedT 16T I
FW &) wifs = A W:ﬁt
wEy O R oSwg

@a 3 Tifs 37 399w
F IR ¥ T I~ IR faw S,
Fifs S”iT WY 3 AT F 50

[ 21 MAR. 1995 ]

-

(Amendment) Bill, 474
1993
W YT A1 ag AT T AL WA
¥ 3 g FOA ¥ 0 § A
TC, 39 HHT THEA-TFT HAAR F
TR F R A AAH AGAH B
giafaal R 9T T F g™
w1 79 gd fafue fadia dend A}

CEE G B ) - B
AFT gAT TaweT #

w4 T g agy
H IoaaTeds HEred,
AT 0 AGHAST AT FT ARG
TAAT ;T AET war, A
BT AT O ST XIF ORGL @
% | ITEGSAS  "WEET, W ‘*:?'

P 237 #1 nE v T @

Wﬁ&?ﬁmm%ﬁﬁmws’m
PRt F AAA Fr-TOET Sy
¥, 29 youfast F ¥ F T H
Fa3 oadT WA mmr g wEy At
m?grg%ga%fmmﬁa
Frgatgat # a8 ¥, afsw qf =)y
m?ﬁmarr«?am% N OTE §
afFT 3w W § T aATar m @
a%tﬁ“ﬁ#af‘rmmammaﬁ%
g BF 9 At gag Wean, B3 Tew
A A T T3TF AATAT Y SR
s feraat § £ &F 35 57mn)
ma st § T oAy ww faarw
gl § gay &1 oww ff = Ay
G I FAFAET MOSH F 1 AT
Y & S TG AR B FFEET B
3 F T K AT AR IF F )
,araa%ﬁrr T TH AT WX
% fF it & a3 ot
I, Jm*m?ﬁm grafa Tar
§ gfsw FIT ATt Wl & A
F FgHIFE W TR § g

u

o
b
Z‘e‘i

-

%



The Securities
Laws

475

T QU A% " qERT Qg
“FR S oTE W § @18 mears
T & 1 WERGT, WL UG TR
® miforx wEAT( gy oy,
BIEATEY  Zrry 37 IS@C 2|
qr odar smar RS o @uy
AT F wfewiat & &7 § w@irars
Aw-F ST E 1 g TA @A
#7 TIRF Fasy a7 gor & 0 3urowe
wgan. amr oy 8 fa oE faedy

ya-ufgmedi § giedidEa ¥ @
o faei wuxy g é g AVE
gaTe wrfore HEAL ¥ gy AT

F qerdi #@re “FE F sifuaiar
& s wud @y g1 wureRs

agET, TH amra‘r & e =S
Uware w@ ag g _fE (s
TR AT W g, §ET arsl W
FIFT  qoAL HTF & wg 1 TAH-

FA-TH ;T zrgarrm ar mfbre
T gifgr @war =gy &1 HATH
afimrfar & e a«“ﬂa 3 fe
af  mgash w1 fEe & AOw ag‘*
frar T, NI GIRET gf-s' i
f6T & o= wdY faar sear AT sra

arsy wwgs W@l grm FANF I
Ay F 5 wwwne mg omaEdr @
fe @uv FrsTe wsigw g1
A F1 7 aifE wuv arsTY &
HSAAT F1f@FT wEIY wiAr
T HFEAT T AGTAT F TR F
T W UMW FCAT WG § 1 TV
ey gifwfess wrads qar w@dn
g ofim memv & zao wiisfase
WSS F AT INIA YGT AU
wias  Zfsq wr  wmfwwrs g
FLH FUAT ngET'i'z T FATRE,
TET oFf g fF oawR § owW WA
st 0 s %1 a agy AW ¥ A
THY fRar g7 ;e g w1 OHA
as  Srer wgr fegr wac g @fwa
ardvg faa desti ST oway warew
SedrEE Fve mwi § oA Twd AT
FIRFT QAT UF § 348 FEA

1956 4¢ [ WiWA§ gieq d%
=F qA gHr Ar, SuEr ger faar
g @ s gETifendt wY F

[ RAJYA SABHA }

|
|

(Amendment) Bill, 476
1995
AT AN FEE@D FT ArA-a1

SEY  GHIT TRAT AT B

= tur‘m audg
micgTgs B EIT &7

WEUG )
g F ama

ST avel gAY L AewAS
1 fatrer &t %7 @ & 9g waEs
e =gy & zafey HAY wE @
BF gzudifens @9 F Qi 97 3EdT
f&ar w4t 21
THE VICE-CHAIRMAN (SHRI
V. NARBAYANASAMY): No, no
your time jz: over.

SHRMATI SARALA MAHESH-
WARI: T wi'l take five, ten minutes
more.

THE  VICE-CHAIRMAN  (SHRI
V. NARAYANSAMY): No, I will
not allow it.

SHRIMAT!I SARALA MAHESH-
WARI: Only five minutes more.

THE VICE-CHAIRMAN  (SHRI
V. NARAYANASAMY): Nog five

minutes. but only two minutes.
R Hvat agraTh gwarsw
agigy, ¥ wE a8 ATq &g <&y 60
g1 Fe 3z SEw At ¥ owy &S
BN RS W1 um wwrEel A
F1 ®Y AT =R¥ £ o “HE w5
SAHAAT €Y AN % fd g HeaTaw
dwe w3 oar ¥ ug "rgFr. g
f& Fur ART TH MG FO T
F% F fa¥ dure 3 B s fadr
W WAy §OFreEs afew S %

g4 &9l 1 Fg gHIY ARV ATHTE
w1 wdare we smifRdr w5 gl
& w3l ’fQ%ﬂ Wi &R A

g TR wI LIt wé)f ] q?lh
saw @7 ¥ awd @ Fwal §
FIOGIE  ETH AT &gATSy R
FIAFAY T T7AT F WY AT FOO b
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sie-gre fdmei &
U g¢ Agd g wRT ¥aw @
a5 aradi 4o RFF F o feare
Fgatas ¥ foad & e
HAN w1 Awing fuar war g, ®
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St cwlaara fraf 7 20 S,
1968 &1 = Norg q@l T q’a
??‘T qr Hr T qa TR0 Fa

L.

L FNTT 3T X
rar ¥ fai

3
.

“The Government should firmly
steg in to curb untealthy specula-
tien. and it should not give in to
the demand that curhs on forward
trading e removed because it

would only make legal th, perni-
cinus practices that obtain at pre-
sent. Stringenf measures are
neccssary to stop the 1ot in stock
exchanges ”

g gg ¥ ward ¥ wF gl T ug
FHigr ot f-

“The basic isstie js trat the stock
exchange must be regarded as a
public intitution rather than pri-
vat.. body of brokers ”
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A ¥ oI i o FE &
¥ & U Y FaIig ey FUET
we owsw BRar g afRw aw FHET
# sm fwedws 3. ¥

WEH  Fg & 1 NAT HET AE AT
gotests &1 WE Ay B Py g fanr
Tif. E ¥ Wyl «angﬁ& 5 34
FE & w0 Padom € & 1 A
wiflan g dxd A A A W g
& @uy FwR @1 ATGS qA0H
¥ oo ¥ oueye qn W A0 FE
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(Amendment) Bill, 480
1945
THE  VICE.CHAIRMAN (SHRI
V. NARAYANASAMY): Shri Mool

Chand Meena, not here, Shri Jagesh
Desal.,

A @"SM’ t

SHR] JAGESH DESAJ: Mr. Vice.
Chairman, Sir, I was listening to the
speenhes of Shrimati Sarala Mahesh-
warj and other colleagues. I want to
make one thing very clear to them
thag it wag the late Rajiv Gandh; who
wanted that there should be some re-
gulatory system for the stock Ex-
changes, and an idea was :mooted
when he was the Finance Minister 1
think that some spade work was
done, some dacha as prepared. In the
meanwhile, we have lost the elec-
tions and the Janaia Dga] camg into
power. Those who are tglking about
the security gystem today were not
having any regulaiory systcm in the
Stock Exchanges, in the financial sec.
tor during their regime, For two
years, they could not do anything.
When Dr, Manmohan  Singh took
over as the Finance Minister, the first
among so many good works *ie has’
done was g fundamental change in
the financial sector, e has introduc-
ed a regulatory system, He gae teeth
to the SEBI, Today, when you see the
clippings of the necwspapers, when
this Ordinance was  promulgated,
every newspaper has applauded his
effort and said that the SEB] has
been given teeth by this Goverament
After the SEBI has been given po-
wers, in the primary marker theye
was an investment, of Rs. 6,000 erores
in the year 1992-93. In 1993-94, j; was
more than Rs. 12,500 crores. 'That
meats a growth of 170 per cent. Why?
Because people felt that the SEBI

was there to safeguard their inter-
ests,
Regarding Mutual Funds, ¥ I re-

member the figure correctly, there are
21 Mutua] Funds. They controi funds
amounting to Rs. 64,820 croves. Out
of this fund of Rs., 64.820 crores, 81
per cent wag controlled only by the
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UTE. Now, the UTI has been bro-
ught under the jurisdiction of the
SEBI. This is what the resent Go-
vernment has done  because there
were many complaints against the
JTI also. Now, brokerg nan be ask-
ed to submit any document, The SEBI
can summon them to submit any do-
sument to verify whether they are
behav.ng properly or not and that
they do not play any mischief.

Secondly, the SEBI has been given
powers to amend the regulations
without the approval of the Govern-
me it -n autonomy has been given

o ' - SEBI. That is why now there
1s more confidence in the minds of
the p ple. They have a feeling that
vhe 3EBI would look after their in-
terests, In 1992, there was an invest-
ment of Rs. 6,000 crores in the pri-
mary market, Now, it has gone up
tc Rs. 12,000 crores.

In January, 1993, there were 10
Foreign Institutional Investors. What
was their investment? Their invest-
ment was only Dollar 0.2 million
That means, about Rs. 6 crores. In
January, 1993, the FIIs were 136.
Theiy investment in the secondary
market was Dollar 1231 million.
That meang about Rs. 5,000 crores.
In December, 1994 it has gone up
foreign investors have the confidence
foreign investorg have the confidenne
that the Government of India is
there to monitor the businesg in the
Stock MFxchanges and the financial
sector; otherwise they  would not
have come to this sector,

At the same time, T would also
like to caution the hon. Finance Mi-
niser on two or three aspects, With
this financia] power, FIIg or Mutual
Fundg should not be allowed to play
with the price of shares. In the past,
thic has havpened When I was go-
ing through newspapers I szw one
good feature abous the SEBI. After
the SEBI came into the picture, after
it has been given teeth what wag the
behaviour of the share prices in the

| 21 MAR.

1995 ] (Amendment) Bill,

1995

Stock Exnhange? I would like to
plact thig fact before the House. In
April, 1996, the senset w.sx2,205. In-
December, 1993, it was 3,302, There
was a tremendoug rise in the share
prices perhaps because of gpeculation
or some other reason. But if you see
the picture in 1994 it is quite bright.
I am happy to place the picture be-
fore the Housze In April, 1994, the
Sensex was 3825. By December, it
only rose to 3950. That means the
share prices were stable; the SEBI
was doing very good work. They
were monitoring it. That i3 why
there wag not much fluctuation in the
prices of shares. But, recently, the
trend is quite the reverse, We are
seeing fluctuations daily. The share
prices are not linked to the intrinsic
value of the assets of the company
whose shures are held. The fluctua-
tiong are because some big investors
or mutua] Fundg or foreign interests
are playing with the prices of the
shares. That is what the Finance
Minister had to look into. Bug he
has now given all the powers
to the SEBI. The SEBI has
to function properly now. I will
not find fault with the Finance Min-
ister. Ag regards the functioning of
the SEBI. Most of the powers  even
the power to levy penalty, have been
given to the SEBI. Now the SEBIY
has to behave and must see that all
the brokers and others behave pro-
periy. The confidence of the people
who want to invest in the share mar-
ket has to be restored.

482

'

I am happy to see that all such ac-
tons are taken, A]l the newspapers
have applauded them. Now the SEBI
should act with a very strong hand
and see that speculative transactions
are totally eliminated

Then the hon. Member talked about
auction. Who is opposing it? The
brokers want the ‘badla’” system to be
continued and the Government has
made it very very clear that it fs
not going to allow it. We have 4o
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see that speculative transactions of
this kind are not allowed, that carry
forward transactions are not allowed.
It was in December, 1993 or there-
abouts that the ‘badia’ system was
banned. The earlier transactions
have also to be liquidated ip a phased
manner. Those who want to play
with the prices of shareg should not
be allowed to do so, At the same
time, genuine investors must ge{ the
correct informatien., For that pur-
pose also, the SEBI has to look into
the details. Then only shares sFould
be issued so that those who want to
invest can know to what extent {here
is risk.,

I am very happy with this amend-
ment because it will definitely im-
prove the system. There will be bet-
ter monitoring, instructions and bet-
ter control which will help us to re-
gain the lost confidence of the inves-
tors. That will help us to generate
resources for our investmeng which
will help increasing production of
goods. More production of goods will
definitely bring down prces, Thay is
the only way. Only by more pro-
duction, you can bring down the
prines. Otherwise, jf there is a shor-
tage of goods, then the prices are
going to increase.

With thege words 1 support this
very, very good Bill. T am sure that
the whole Houyse will acclaim this
Bill. This will help our financial
system and the share market will be-
have properly and ultimately the
people of the country will gain out
of if. Thank you.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Vidutihalaj
Virumbi. Your time is eigh{ minutes,

1
[}

SHRI S, VIDUTHALA1I VIRUM-
BI (Tamil Nadu): Mr. Vice-Chair-
man, Sir I rise to oppose the Securi-
ties Laws (Amendment) Bill, 1995 on
so many counts. To cover all the
points T have to, within the short
time at my disposal. will be a race
against time. However, I will try
my besg to stick to the time-limit.

[RAJYA SABHA ]

(Amendment) Bill, 484
1995

Evep though the Ordinance regard-
ing the provisiong of thig Bill was
promulgated in January, practically
the provisions of the Bill are in
force since March 11, 1994. I quote
page 63 of the Economic Survey;

“On March 11 1994, SEBI decid-
ed to permit carry-forward faci-
lities in specified shares in these
exchanges under framework of
transparency and effective regula-
tion. The new trading system
proposed by the SEBI envisaged
that all stock brokers would be re-
quired to pay and settle their net
posijions at the end of the settle-
ment period....”

This clearly shows that even though
tlie Oidinance wag actually passed in
the month of Janyary this year this
has been in practice since 11th March,
1994. Therefore, after the Ordinance
tas been promulgated it is a new
thing so far as this Ovrdinance is con.
cerned.

Then there is another lacuna in the
Bill. So far as this Bill ig concerned,
it has dealt with the options trading
and has given more autonomy to
SEBI. Now, they need not get per-
mission from the Government to
chiange the vregulations or other
things. The corporate sector, to
some extent, has been put under the
control of SEBI. The trading halls
can be opened further. The errant
brokers can be brought to book. All
these things were there. But in spite
of this, what I say is this, As far
as the issuance of capital and other
issyes are concerned, under section
11(2) (b) of the SEBI Act, there is
control of working of the market.
The intermediaries are already con-
trolled by that. Regarding the wor-
king of the market, when the inter-
mediaries can be controlled under
section 11(2) (b) of the Act then
automatically, the issuance of capital
is also part and parcel of the work-
ing of the intermediaries, then what
is the necessity of overlapping? I
wan( to know this. '



485 The Securities Laws

[Shri S. Viduthalai Virumbi—
Contd.]

Then regarding the share transfer,
I would like to know under section
22A(3) of the SCR Act, whether it is
a fact thay a company may refuse to
{ransfer ity securities in the name of
a transferee; if it is so, whether it
would become null and void after
this. If it iz nog, then why has it
been left in the SCR—Section 22A-
(3)? 1 want to know this.

Regarding the insider trading; for
the insider trading, the maximum
penalty is Rs, five lakhs. Do you
think that this amount of Rs. five
lakbs will be considered by people
Iike Harshad Mehta? They wili sim-
ply throw ir away. It is a leniency
shown to the black-marketeers.

Then, Sir, under section 81 of the
Companijes Act, the issuance of capi-
tal is being conirolled by the Com-
panies Act and then the DCA. Then
the registration of the shares trans-
ferred is done under section 82 of the
Companies Act. Sections 81 and 82
are already regulating the issuance
of capilal and the transfer of shares.
Now, we have inserted some othet
section in the Securjties Laws. (Am-
endment) Bill, 1995. 1 want to know
whether thig seclion is already there
in th, Statute book. If it is so, will
it not lead to duplication? Wil] you
see to it that it becomes null and
void? If it is nof so, then there will
be a clash between the DCA and the
SEBI. 1 want some categorical re-
ply fiom the Minister to this ques-
tion. Apart from this, there are so
many issues that we have to deal
with. The real issue is not tbe issu-
ance of capital or the transfer of
shares. The real issue ig something
different. In order to illusirate {“is
point. I quote from “The Hindu”
dated 27th January, 1995. For quite
some time now-—and this period pre-
dates the start of the current libera-
lisation programme—the stock mar-
kets’ movements have kept a laige
gection of our opinion makers enthal-
led. During the early 1980s, for ins.
tance, the first tentative steps at in-

[ 21 MAR. 1995 ]
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viting non-resident Indian participa-
tion in the Indian capital market
were taken. The importance of the
capital market as a means of attract-
ing {ibe substantial savings of over-
seas Indians came to be realised.
Indian companies started targeting
them for their capital issues and the
success or failure of some share
offerings was directly attributed to
this (ar that time only) external
source for such funds. Obviously, in
the reform era many more players
from outside——chiefly the foreign in-
stitutional investors—have been held
to be primarily responsible for the
recent swings in the marke{ place”
The foreign institytional investors
are the real playerg in the stock mar-
ket and the swing is because of them.
There is no section in this Bill which
can regulate the behaviour of those
people. Instead of that, what I find
from {he Economic Survey 1994-95 is
that 286 foreign investors had been
allowed. At page 65 of the Economic
Survey, it clearly says: “Foreign In-
stitutional Investors allowed access
to Indian capital markets on regis-
tration with SEBI. 236 FIIs have
been registered by the end of Janu-
ary 1995.” Actually “The Hindu”
has accysed that for the swing in the
stock market, the foreign inves-
tors are the real cause. You
are allowing them to expand
their base. There is some pressure.
There is some pressure, You have
succumbed to the pressure exerted
by the multinationals. That is the
accusation we have levelled from the
very beginning when the multina-
tionals started entering into India.
Now it is being proved. Not only
that. To make the implementation
of our liberalisation policy more
speedier, you should see what they
are doing. I quote from the Annual
Report for 1993-94, page 28:

[
i

“World Bank Assistance: fast
Disbursement  Operations: A § 300
million External Sector and In~
vestment Liberalisation Program-
me Loan wag negotiated with the
World Bank in May, 1993.”
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[Shri S, Viduthalai Virumbi—
Contd.]

It is only for the ljberalisation pro-
gramme that they are giving loan.
I would refer to page 29:

“Financial Sector Adjustment
Loan: A § 300 million Financial
Sector Adjystment Loan fiom the
Asian Development Bank was nego-
tiated with the Bank in 1992  This
was also a two tranche operation of
which the firsy +{ranche of $ 100
million was drawn in 1992-93. The
second tranche hag to be drawn in
June 1994, subject, to further pro-
gress in our Financial Seetor Re-
form. The main features of this
loan include phased reduction in
the Government’s impounding of
bank deposits through reduction in
the SLR and CRR reguirements,
simplification of the interest rate
structure, moving towards more
market-oriented interest rates on
Government Securities, introducing
competition in the Banking system
through entry of new private sec-
tor banks and jostituting bruden-
tial and accountingnormg for the
banks. Meanwhile discussions are
also being undertaken with the
World Bank for another Financial
Sector Adjustment Loan with them
which will be a fasy disbursing
operation. ”

In other words, since liberalisation
is taking place in our country, the
Asian Development Bank is ready to
give a loan of 300 million US dollars
for all these things—Sir CRR, sim-
plification of interest rate structure,
moving towards market-oriented in-
terest rates, opening the private sec-
for all these things—SLR CRR, sim-
means that we have taken more than
340 million dollarg from the World
Bank, from the Asian Development
Bank, only to compromise the policy
that wag actually pursued by Smt.
Indira Gandhi, our late lamented
Prime Minister. This is the charge I
put forth against the present Gov.
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ernment, You have deviated from the
path that hag been shown by the
framers of the Constjtution. Qur late
lamented Prime Minister had to pro-
tect the Indiang again and again.
But unfortunately you have opened
the gate for foreign companies like
East India Company to come over
here and sit on us. This is not mere-
ly an amending Bill. That is what I
feel, Sir. Even though some sections
are shown as if they are going to re-
gulate it it is not going to be regu-
Jated. S¢ also the lacunae in the
Bill. The policy 1itself is wrong
Therefore, you have decided to go
aceording to the will of the multi-
nationals, the will of the United
States and the will of the capitalists,
You please go, go out of thig Parlja.
ment.

Thank you very much, Sir.

)
(SHRI1
Mr, Guru-

l

SHRI GURUDAS DAS GUPTA:
Sir, I may need a little more time,

3

THE  VICE-CHAIRMAN
V. NARAYANASAMY):
dag Das Gupta.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): With the
permissible limi¢ time will be given
to you.

SHRI GURUDAS DAS GUPTA:
(West Bengal): Sir, let me put in the
beginning" a question: Why did this
amendment become necessary? Obvi-
ously, the declared intention of the
amendment is to give SEBI more
power, Let me again put two ques-
tions;: Why should we give SEBI
more power? Hag the power, that the
SEBI already has, been used at all?
In my opinion, thig is an atiempt to
mislead the pubdie opinion, includ-
ing the Parliament, It is a preten.
sion {0 give more power to SEBI with
the mandate that the additiona] po-
wer should not be used, bhecaugs the
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Government believes the hon. Fin-
ance Minister believes, that the mar-
ket mechanism will have its own na-

tural normal adjustment to correct
the  markei aberrations. Since
he has faith, supreme  fajth,
in the market mechanism, I

think, he believeg that there will be
natural, normal and spontaneoug ad-
justmentg if there is any incorrec.
tion in the market behaviour. Why
am I saying so? I would like the hon,
Finance Minister to kindly et wus
know what actions the SEBI had ta-
ken in the recent period, not in the
distany past. What action has the
SER] taken in the recent period to co-
rrect the &berratipns that appeared so
palpably in the money market? Yes,
there hag been an action, Let me say
that I commjt a mistake by saying
that there hag béen an action, The
new Chairman, within 24 hours after
assuming the office, had constituted
a committee, That is the action which
is on record. What wag the mandate
that the commitiee was given by the
Chairman? The committee was asked
to produce, within 10 days, its own
opinion whether badla should be re-
introduced or not. Who are the peo-
ple? Who are there on the commit-
tee? The committee included hon.
Member; of the former Joint Par.
liamentary Committee who are pre.
sent in the Houese, you kindly re-
member, Among the three members,
one was Mr. Mayya. Who was Mr.
Mayya? Mr. Mayya was the Exe.
cutive Director of the committee that
managed or mismanaged the Bombay
Stoen Exchange when the securities
scam came to surface. Therefore, the
composition of the commijttee clearly
indicates that the Chairman of the
SEBI had an intention in mind, The
intention was clear that there should
be a recommendation whether badla
should pe reintroduced or not, You
also know that the present Chairman
of the SEBI was the Additional Sec-
retary in the Ministry of Finance
looking after banking and he was
also the Deputy Governor of the
Reserve Bank of India, Therefore,
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the present Chairman of the SEBI,
by dinet of his position, not mentally
I should say, is very close to the
Ministry of Finanne. That closeness
must have given him the bit of the
mind of the masters of the Ministry
of Finance. He must have got the
jnkling of what is there in the Min-
istry of Finance.

SHR1 JAGESH DESAI: It :g very
unjust and unfair,

SHRI GURUDAS DAS GUPTA:
Iy is totally uncharitable, It hag to
be uncharituble because the move-
ment of the SEBI has not been chal-
lenged.

THE  VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): Mr. Gurudas
Das Guptn. .. (Interruptions)

SHRI GURUDAS DAS GUPTA:
1 have got my own conviction. I am
just going by my own convictjon.

(I ntm'ruptions) .

SHRT JAGESH DESAI: That doe_s-
not mean that you can level this
typ= of allegations, You should not
speak like this,

SHRI GURUDAS DAS GUPTA:
No, no, Who haz made an allegation?
This is not an allegation on the in.
tegrity of the person This is my
assumption from the behaviour of
the new Chairman of the SEBIL. (In-
terruptions) . ..

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): Mr Gurudas
Das Gupta... (Interruptions). ..

SHRI GURUDAS DAS GUPTA:
1 know him more c¢losely than many
of my friends here. (Interruptions)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): No, no, Mr.
Gurudag Das Gupta. (Interruptions)

. 1T am not saying about that. You
had raised it yesterday morning Zerg
Hour.

SHRI GURUDAS DAS GUPTA:
Not the same facts.
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THE VICECHAIRMAN (SHRI
V. NARAYANASAMY): You had
rajsed the same point yesterday

while speaking on the IDBI Bill.

SHRI GURUDAS DAS GUPTA:
I am mnot geing into that,

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): Now you
are raising the same points on thijs
Bill,

SHRI GURUDAS DAS GUPTA:
I am not going into that. I am only
saying that the SEBI ig moving with
a predeterming intention.

SHRY JAGESH DESAI: That means
you are talklng ahou; the Finance
Minister, You mean that only,

SHRI GURUDAS DAS GUPTA:
No, I have not,_ Sir, I am very sira.
ight in my argument, Whatever ac-
tion the SEBI Chairman had taken,
whatever mandate the SEBI Chair-
man had been given, if at all a man-
date is given, it is very clear how,
within 24 hours of hig assuming offi.
ce, he could appoint a committes ang
that too with g person whe was there
on the Board of Bombay Stock Ex-
change when the securitles scam
came to light. That js not the only
point. The dtcision t¢ appoint a com.
mittee, was taken by the Chairman
withouy consulting the Executive com.
mittee. That is my information is
that the committee was csnstituted by
the Chairman without consulting the
other members of the Executive Com._
mittee. T am open to correction. The
hon. Finance Minister ig here. Let
him correct me. 1 don’t have this
view. This is my apprehension,
5-00 pM.Within 24  hours of

assuming office, the new
Chajrman of the SEBI appointed a
Sub-Committee that included Mr.
Mal ya, one of the persons, who was
there to manage or mismahage the
Bombay Stock Exchange when the
scam came to surface and that too
without consulting the yther mem-
bers of the Board, It it is aminisaua-
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tion, I am helpless,

THE VICE.CHAIRMAN (SHRI
V. NARAYANASAMY): Mr. Gurudas
Das Gupta, are you sure about the
fact which you are referring to?

SHR1 GURUDAS DAS GUPTA:
Yes I am sure, I can substantiate

it.

Now, I come to another point. I
would like to” know from the hon.
Minister what action the SEBI has
taken in the recent past. The lead
managers, Who are merchant bankers,
who had confused the people, who
had put up false prospectuses while
inviting public subscription, have not
been taken 1o task by the SEBI.
There are innumerable instanceg of
false prospectuses being doled out
by the merchant bankers, Tt is known
to the people, Am I to believe that
the falsification of the prozpectus was
not known to the SEBI? If it was S0,
why was np action taken? Secondly,
in the case of M. S. Shoes, the mer-
chant banker of the Punjab National
Bank, in the case of new issues, had
closedq down the new issue before
the stipulated time. The stipulated
time was 10 days. The new issue was
closed within four days when it was
under subscription, Let me know
from the hon. Minister of Finance
whether he believeg that this action
on the part of the merchant banker
connected with the Punjab National
Bank whom he described only yester-
day ag one of the finest nationalised
banks of the country, was a violation
If it was a violation, then what action
has he taken?

Now, the SEBT is  having more
powers. The Department of Com-
pany Affairs hag given some powers
to the SEBI. I would like the hon.
Minister to just tell me about a single
case when the new power that has
been given to the SEBI, has been
madg use of - Just give me a single
instance. In the case of stock ex.
changes the responsibility of the
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SEBI wag to discipling the stock ex.
changes, The proof of the pudding
is in the ealing, Afier making a
careful analysis of the functioning of
the stock exchanges either in Bombay
or in Caleutta, let the hon. Finance
Minister tell the House that there has
been a decline in®™®he corporate delin-
quency, there has been a decline in
the volume of delinquency, I am not
going info all the facts. In Bombay,
it Wag a known truth why are settle-
ment could not be reached, It was a
known fact. Was any notice issued
by the SEBI to the Management of
the Bombay Stock Exchange? Was
any broker suspended? Was any
threat given to the Management of
the Bombay Stock Exchange that the
Commitiee wil]l be disbanded if you
don’t curb or if you have failed to
curb the delinquency? What role
has the SEBI beéen playing? I would
like to  know this from the hon,
Minister, As an economist, I have
full faith in him, Let him tell the
truth. What action has he taken in
the recent period? Sir, that is not all,

THE VICE.CHAIRMAN (SHRI
V. NARAYANASAMY): Now, final
point,

]

SHRI GURUDAS DAS GUPTA:

Sir, here are many points. Since I

have been challenged, let me give

more facts, Please allow me to make
my Submissjon.

THE VICE CHAIRMAN (SHRI
V. NARAYANASAMY): Mr. Gupta,
you have to be hrief.

SHRI GURUDAS DAS GUPTA:
Sir, they have allotted four hours to
this Bill. ‘W& started at 3 o’cdock.

Ey

THE  VICE-CHAIRMAN (SHRI
V., NARAYANASAMYN): Thege four
hours arg not for the CPI. The CPI
hag been given five minutes, Your
party’s time is five minutes. You have
to confine yourself to your party’s
time.
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SHRI GURUDAS DAS GUPTA:
Sir, a know my limitations.

THE  VICE-CHAIRMAN
V. NARAYANASAMY): Mr.
please be brief and econclude.

SHRI GURUDAS DAS GUPTA:
1 request the hon Chairperson and
the Houge to allot me come more
time.

THE VICE-CHAIRMAN
V., NARAYANASAMY):
you a reasonable time.

(SHRI
Gupta,

~ (SHRI
I can give

)
SHRI GURUDAS DAS GUPTA:
That ig not all, Sir,

THE VICE-CHAIRMAN
V. NARAYANASAMY); Mr,
you will have to be brief.

(SHRI1
Gupta,

]

SHRI GURUDAS DAS GUPTA:
Sir, I am very brief and I am not
repeating a single point, Sir, that is
not gll, The Bombay Stock Exchange
is allowing bunching of settlements.
The bunching of settlements, the
Bombay Stock ®xchange is allowing.
Who is to take care of it agd how?
Why do I accuse the Ministry  of
Finance? Why? Because they have a
representative.  Affer the scam we
were told thay SEBI was set up. An
all powerful financial authority was
set up to discipline the whole financial
system. Has SEBI lived up to our
expectations? There are reports, omi-
nous reports, that Mr. Harshad Mehta
is back in the market. He has been
doing business there through nomi
nee-brokers, These are seripus reports
Who is to probe? There js a report
that Mr. Harshad Mehta, in collusion
with nominee brokers, has been rig-
ging the prices of a select numbher of
shares in the country, This is hapen-
ing because the black is belng utilis.
ed. Unaccounted funds are being uti-
lised, Therefore, the point is, what
action has SEB] taken against the
brokers who are manipulating, the
prices? What action hag SEBI taken
against the brokers who rigged the
prices? 'What action has SEBI taken
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to initiate discipline in the transac,
tions at the premier stock exchange
sf the country? Not g single action
has been taken. Therefore to me
SEB] is an ornamental entity, a regu-
lating agency which hardly regulates,
Why does it not regulate? It does
not regulate because there js a tack of
will, This is what I accuse the
Government of, There is a definite
lack of will, A unit has been set
Power hag been given and power is
not being utilised, Brokers are rigging
the: prices of individua] shares to the
benefit vf individual clients and SEBI
hag beep instrumental in allowing the
rigging of the Bombay Stock EXx-
change index through its inaction.
There are many other such instances.
Can I name the most important in-
dustria] house of the country? It is
we]l known that the price of Relian-
ce shares had been rigged. Every-
one Lknows it, What action was
taken? What action was taken
against the galloping delinquency
that continueg in the Cal-
cuta Stock FExchange? A sub-com-
mitee appointed by the SEBI had
prouced a peport, a long time back
and the report spoke of growing de-
linquency, default in payments and
default in settlements. What action
has been taken? May I give you an
instance! The Chairman and  Fxecu-
tive Director of the Stock  Exchange,
instead of disciplining the delin-
quent brokers, was feund begging
for money from big industrial houses
to bai] out the defgulters from their
distress. If thieves are given the res-
ponsibility to enforce law in the
eountry what happens? Sir, I speak
with a heavy heart, There ig no rea.
son on my part. There can be no
reason. I have the greatest regard
for Dr. Singh. There is no animosity,
I still believe that he i a person
who has credibitity. But why jg this
being done? It i being deliberately

me to bring about hyper volatility
in the stock market to give a wrong
signial to the world se that hot mo-
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ney comes (o India apd internation-
al speculators <¢an also play their
role. This is not my charge. This
15 my honest understanding. If this
thing is allowed to continue, despite
SEB]I being setup, what is the use?
What is the use of giving more po-
wers—the power that will not be
used, the power that has never been
used? It has no wil] to use that po-
wer. That is why I say thay the Par-
ljament is being misled, We are be-
ing duped, It is a pretension. Some
more power is to be given when
the power already given ig not being
used! This js a serious thing tha; is
going on in the money market. I do
not have any shares, But the point
is, if delinquency is allowed to pre-
vail in the money market, the sys-
temic reform which the hon. Minis-
ter of Finance would like to jntro-
duce—he is very fond of systems—
the system that he would like +to
reform is going to be deformed by
the default that the Minister of Fin-
ance, at the moment can be accused
of,

THE. MINISTER OF FINANCE
(SHRI MANMOHAN SINGH): Sir, 1
am very gratefu] to all the hon.
Members who have taken part
in this debate. At the outset, I would
like to seek the jindulgence of the
House and explain why it became
necessary for us to issue an Ordin-
ance, Shri Viren J. Skah raised this
issue, Several other Members also
raised this issue. As my esteemed
colleague, Shri Jagesh Desai, has
mentioned, it is certainly true that
the SEBI has been in existence for
some time. But befor, our Govern-
ment came intg office, the SEBI was
merely an advisory body, At that
time, we thought that it should be
given a statutory backing. And when
we gave it a statutory backing, we
had no food-proof mode] to follow.
It was 5 case of learning by doing.
There were also certain powers
whinh were vested in some other
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entites and we felt that it was neces-
sary to hasten... (Interruptions)

{

SHR] VIREN J. SHAH (Mahara-

shtra): You could have taken secu-

ritieg and Exchange the Commission
of the United States as a model.

SHRI MANMOHAN SINGH: 1
though; that the United States Com-
mission could not be a complete mo.
del; there were several other models.
Theretfore, this wag a case where we
had to learn by doing it step by
step. As we gained experience, we
felt that certain more powers could
be given to the SEBI And it was
in this process that we had to have
consuy tions with the Department
of Company Affairg and the Depart-
ment pf Legal Affairss When this
consens\s wgg ready, we were then
in a position to bring forward a Bill.
On the question of why we did not
succeed, I don’t want to go inty the
history of what happened in Parlia-
ment. There wag a certain urgency
because there was nervousness in the
capital market is being insulated
capifal market is being insulated
from the rest of the world, I think
one has to recognise tha; today the
world financial institutiong are being
integrated at a pace which was un-
thinkable ten years ago and we can-
not be an exception to th's rule even
if we want we felt that
it was mnecessary to stren-
gthen the Securities and Exchange
Board of India and to give it powers.
In fact several hon. Members have
referred to the case of the NHB.
That ig g telling example as to why
it was necessary to give the SEBI
more powers, to police the issuance
of capital. What was done earlier was
that the SEBI was given powers over
the other intermediaries But the
SEBI's powers vis_a-vig the corporate
entities as regards the issuance of
capital were not, I think, precise.
They were not backed by an ade-
quatd sanctjon, This Ordinance,
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which we seek to convert into z Bill,
is something which gives the SEBI
adequate powers {0 precisely monitor,
supervise and penalise. Now, some
powers of penalising were there with
the SEBI otherwise also. But these
powers were extreme powers, name-
1y, to suspend the licence of a mer-
chant bank or a broker and to can-
cel the licence of one person, it be-
comes an extfeme consequence of
the whdle system. Therefore  such
extreme measureg have to pe really
taken ag measures of the last resort,
Therefore, we felt that it was neces.
sary to have a system of monetary
penaltieg in addition to the extreme
powers that were given to the SEBI
earlier, namely, of suspending or
cancelling the membership of the
various intermediaries in the capital
market, Sir, Dr, Biplab Dasgupta and
several other Members have praised
the role of the SEBI and what the
SEBI has done. As I mentioned, the
SEBI has got some statutory powers
only in 1992. I am not saying that
everything is well with our regula-
tory system. There j5 immense scope
for improvement. Wo have to im-
prove, But we have also to recognise
that we have to do what we wanted
to do: to give more powers to the
SEBI to make it regponsible, to su-
pervise effectively the capital mar-
kets, If we don’t do that, T think that
would not be a service to our coun-
try. Whether we like it or not, in
the years to come risk capital ig go-
ing to play a lot more important role
in the development of our country
than ever before. Our capital mar-
kets have to perform that function
much more effective than they have
done so far. The capital market has
come of age toeday. More and more
resources are being mobilised thro-

ugh the capital market and it is
necessary for the investors’ protec-
tion that ag much ag possible ig- done
to see that the functioning of esur
capital market ig effective, is so tratis.
parent that it protect the investors

498
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to tne extent that jt can. Having said
this, 1 would like to say that there
is no system in the worid which can
prevent fluctuations in the stock-
markets, All over the world, stock-
markets fluctuate. These gre markets
characterised by risks. There ig no
foolproof method of preventing cer-
tain amount of speculation, But we
can mmimise the averrations, Those
who go to the capital markets, T
think, must do so with the clear
knowledge that there are limitations
to prevent the aberrations. For exa-
mple, in Singapore; there ig a
very tight monitoring system, Yet
wesaw, for example, the Barings
happenings. We have in France a
nationalised banking system, One of
the topmost nationalised banks, the
Frederick Loujs, for example, ig in
dire difficulties, These things happen.
Therefore, it is not proper to judge
from one or two imperfections, Here
I am not going into the case of MS
Shoeg. Obviously, this is a case where
the Bombay Stock Exchange hag to
account for certain things. Now the
SEBI is looking into this particular
cagse and whether it hag done right
things or not, This by itself doeg not
establish thag we don’t need these
powers for the SEBI I think what
we have done ig the right way to go
about a task. Without these powers,
the SEBI would not be able to func-
tion effectively. And then, the SEBI
would always have the excuge that
it you don't give us adequate powers,
how do you expect us to discipline
the capital markets, I think Shri Ra-
ghavji or somebody else has men-
tioned about the powers of the De-
partment of Company Law and the
powers of the SEBI. T don’t see any
conflict between the powers of the
Department of Company Law and
the powers proposed to be given to
the SEBI through this Bill, T think
there are certain powers given to the
SEBI for prosecution. But these po-
wers have to be exercised with the
approval of the Department of Com-
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pany Law. So, there is no conflict
as far as I can see in thig matter.

There was a suggestion, Shri Ra.
ghavjj has mentjoned about separate
trading floor options. Well, 1 think
this is a constructive suggestion.
There js a general suggestion whe-
ther there should be options or not.
We all know that the traditjonal
badla system had its own difficulties.
Now the badla system is done away
with. Now we have to fing some al-
ternative to impart g greater mea-
sure of liquidity to the financial mar.
ket, Without that, I think...(Inter-
Tuptions) ...

¢

SHRI GURUDAS DAS GUPTA:
Mr. Vice.Chairman, can [ seek a cla-
rification?

It is a question of liguidity. Can
I get enlightened by the hon. Min-
ister? If it ;s a matter of liquidity,
why cannot the banks give loans
against shares? I seek this clarifica-
tion because nowhere in the world
is there a badlg system. There is
only the derivative system. But there
is no badla system, Therefore the
question of liquidity crunch can be
solved if banks can give loans gga-
inst the shares. (Interruptions)

SHRI MANMOHAN SINGH: But %
also heard some hon, Members say-
ing that the bank should not be do-
ing so. I am not prejudging this
issue. All that this Bil] seeks to
do is that options would not be ille-
gal. Under what conditions options
ought to be started, ig still an open
question. When option should be
started, in what form and with what
safeguards, are all matters that will
have to be gone into by SEBI and
the stock exchanges, As of now we
are simply coming forward with the
provision that options per se will not
be illegal. That doesn’t mean that
optiong are going to stary tomorrow
or the day after. This whole jissue
iz an open issue and the House can
rest assured that we are mo¢ going
to do anything In haste,
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Shri Gurudas Das Gupta referrea
to appointmen; of a committee. I
do not think that we should jump
to any conclusion. I have not seen
the report, SEB] will examine that
report. Therefore, let us not jump
to any conclusions without knowing
what that report contains. If that
report contajnsg anything objectiona-
ble, well, the House will have an
opporfunity once again to debate
those issues. But, I think, it is un-
fortunate that Shri Gurudas Das Gup-
ia brought up the issue about certain
people whom he doesn'y like, We
should not jump 16 any conclusions
until we see the report. I have not
seen the report.

Shii Raghavji and others suggested
that there should be a better control
uver all the other capital markei in-
termediaries. SEBI, since its incep-
tion, has been strengthening its rules
ana regulations. If I remember cor-
1ectly, 4 such entitles have been
brought under its control, Mutual
Funds have also been brought in,_ The
Unit Trust of India, which is a big
player ip the capital market, has also
hereafter been brought under SEBI
regulations. So, this is an issue which
SEBI ig fully aware of.

*ﬂ

Anothep hon, Member, Shri Virum.
bi, brought up the issue as to where
is the need for this Bill because SEBI
already had powers over companies,
1 am afraid SEBI had powers over
the capital market intermediaries but
nog over companies, That was the
lacguna which this Bill seeks to cor-
rect. ‘ i

i

Another jssue that has been brou-
ught up ig with regard to the role
of foreign institutional investors, I
think Shri Gurudas Dag Gupta is ob-
sessed with foreign {nstitutional 1n-
vestors and he imagines that all this
is being done to facilitate the

entry of foreign institutiopal inves-

tors....

SHRI GURUDAS DAS GUPTA:
No, Hot money,
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SHRI MANMOHAN SINGH: Hoi
money, My colleague, Shri Jagesh
Desai has already mentioned the cir.
cumstances in which the Govern-
men; thoguht of having a body like
the SEBI. This was an 1dea which
was mooted in 1988, Since then, the
primary motivation has been that In-
dia needs a strong regulatory mecha-
msm for having a healthy capital
market, We do want a healthy capi-
tal market. I think, the type of
system that Shrimati Sarala Mahesh.
wari or Shri Gurudas Das Gupta is
fond of, tha; system has crumbled
everywWhere., Even the Chinese now
are encouraging the stock markets, 1
do not feej ashamed that | dp want
a flourishing capital market, a heal.
thy capital market. That is what...
(Interruptions)

SHRI GURUDAS DAS GUPTA:
Sir, 1 never pleased for that gystem.
I only want that the present system
be reformed.

i

SHRI MANMOHAN SINGH: I as-
sure yoy that this is a part of the
process of reforming thig system. Let
the history judge ag to, jn the last
fifty years, what amount of legisla-
tion—tax legislation, banking legisla-
tion, reforming of the finannia] sys=~
tem—has been undertaken. Never
in the history of the Ministry of Fin-
ance has so much attention been pald
to the cause of reforming the system
has been done in the last three and
a half years i

..[The Vice.Chajrman (Shri Md Sa-
lim) in ¢the Chair].

DR. BIPLAB DAS GUPTA: Which
party wag in power for the last 50
years ... (Interruptions)

a

THE VICE.CHAIRMAN (SHRI MD.
SALIMy: Le the Minister reply,

b,

DR. BIPLAB DAS GUPTA: Why
are you condemping the past? It is

a part of you, -4
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SHRI MANMOHAN SINGH; Shri
Gu.ud»s Dag Gupta referred to what
the SEBI has done. I am not saying
that all is perfect with the SEBI. The
SEBI is an institution which is rough-~
ly two-and-a-half years old after it
got statutory powers, but I think, it
has began certainty well, I think
it has succeeded in restructuring the
governing body of the stock exchan.
ge. It has made g beginning in re-
gulating the intermediaries in the
capital market. It hag started the
process of inspection of stock exchan-
ges. It has begun the proness of
transparency in trensactions in the
capital market, It has started the
process of insisting that the stock
brokers should hgve Separate ac-
counts for their own dealings and
behalf of their clients. In pur-
suance of the directive issue
by the SEBI, the stock exchanges
have implemented the first phase of
capital adequacy normg by prescrib-
ing the bare minimum capita] for
stock brokers.

3

'

With regard to the disclosure of

information, the SEBI has 1aid down

disclosure norms, The SEBI vests all
prospectus. . . (Interruptions)

SHRI GURUDAS DAS GUPTA:
How far have they succeeded?

§

SHRI MANMOHAN SINGH: 1
think, two-and-a-half years is %00
short a period to judge thjg thing.
Give it some time. Let us not jump
to the conclusion that nothing can
change in his country. The more
we do the things the more they re-
main the same, I think, we have be-
gan the process of reforms. The fact
that the capital market today it
much better shaped, the fact that @
lot more money is being raised in
the captal market, I think, that itself
is a proof that investors’ confidencs
is now being encouraged. Buf, as I
said, thig is not the end of the mag-
ter. 'This Bill is a Bi]l to strengthen
investors’ confidence to ensure thag
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our stock markets are properly func.
tioning, that they are properly super-
vised, they are properly monitored.
Therefore, the SEBI needs streng-
thening and thjs is a Bill which hag
been welcomed all over the country.
I request the hon. Members not to
make it a issue of party and debate,
but support this Bill unanimougly
so that we can take up the task of
effective monitoring, gupervision of
our capita] market in the interest of
faster economic development ©of our
country.

i

4

4

SHRI RAGHAVJI: Wha, about the
Centra] Depository System?

SHRI MANMOAN SINGH: Sir,
the Central Depository System iz a
system in which t1erve will be super-
fluous rading. “t  the moment
there are a lot o. difficultieg because
in our country it takeg a long time
to transfer shares. Also here are
many companies whieh have wvested
interests in delaying the transfer ¢f
shares. I think the Depository Sys.
tem will be a sysicm which will help
us to overcome. "ut we have (o
amend several places of legislation.
We have to get the consen: of so
many legal entities, It will take
some time. But T have announced
in my Budget S:cech that we will
come forward with legislation for
having a Central Depository System,

SHRI VIREN J. SHAH: Sir, I
have two concerns. One is the baslc
objection which I had raised yester-
day also with regard to not only
this Ordinance, but also the previ-
ous Ordinance. Another Ordinance
is also coming. It will be my mis-
fortune to Be here to oppose it. The
reason, I think, js that the hon. Min-
jser of State for Parliamentary
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SHRI GURUDAS DAs GUPTA:
Y.ou want not to oppose, but to sym-
volically put up a ~how of opposition,

SHR1 VIREN J. SHAH: Well, that
15 the peroeptics of my comrade,
Shri Gurudas Das Gupta. As I said,
. is not a symbctic show of opposi-
tion because we u., not opposing
this partieular Bill and the purpose
“ohind it. We have said so and I
1 ve said so. So, | am not opposing the
main object of tho Bill,, but w. do
cortainly oppose - method of bring-
ing it in through Crdinances, ‘The
Mmister of State for Parliamentary
Affairs, who is so lecrned and experienc-
~d. herself in the past mentioned that she
was not feeling very happy in bring-
ing in  Ordinances  Sir, yesterday
the Finance Minister has gaid thag
he agree with that. I had expressed
the hopg that at least the Minisry
of Finance would. in future, be on
suard to avoid such a situation. In
this very Session, at least three Or-
dinances have come from the Minis-
try of Finance. We debated two;
one yesterday and the other is be-
ing discussed toaay; and one more
would be coming up right now—
after this! This j5 so even in matter
like this. With great respect I accept
what the hon. Finance Ministep says
about the reasons and about learning
from experiences. Fine Why should
that learning take such a long time?
Firstly, in 1988, and  particularly
after Shri G.. V. Ramakrishna took
over, geveral suggestions were sent.
They were saying with the Finance
Minijstry, not for months, but I think
for years! But changes are brought
in parts,

I do appreciate, 1n the lasy Session
it was not possible to get through
this for various reasons. Whether
that should be taken care of or not
iz the basic question. Secondly, very
valuable suggestions have been made
by Finance Minjster has taken note of
those, particularly those of Shri Guru.
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das Das Gupta, who has studied
about the stock exchanges tremen-
dously which brings out some facts
which cannot be ignored if I may
say so. Though ®%me of them are
not acceptable-——it is not possible to
agree with each and every sugges-
tion of his, There are many issues
and factg which bring out the cases
where mischief takes place instead
of proper functioning in the stock
¢xchanges.

I have listened to the varjous per-
sons from all sides. The hon. Mem-
bers from the Left are more inter.
ested in more regulations thap on
cther aspects of the economic acti-
vity. The question of having the Se-
curities and Exchange Board of In-
dia is not omething which one
would oppose, What I oppose is basi-
cally the ‘Ordinance Raj situation,
which has to be looked into care-
fully—whatever few months this
Government has got now. At least,
set a different kind of example than/
what was set in the last years. The
hon. Finance Minister and many
hon. Members referred to the M. S,
Shoe Company example and the hon,
Finance Minister said that he would
not like to comment on this—that
{s what I have understood. But this
is specifically a case which needs to
be looked into and commented up-
on because iy happened after powers
were granted to the SEBI by the
Ordinance of 25th January. When
this pariicular case happened which
ig absolutely fresh, after the powers
were given, of which Mr. Jagesh
Desai and the hon. Minister were In
favour stating that these were neces-
sary to regulate, how are we going
to utilise these?

AN HON. MEMBER: Even there is
a case of Jhaveri. ...

SHRI VIREN J. SHAH: No_ Jha
verij is a consequence of M. S. Shoes,
He just benefitted frrom this. The
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hon, Finance Mijnister said that he
would not like to deal with it or like
to go into the details of it right now
in the house; I dp presume thay he
will go into the case now, Even
when powers were there and this
happened, how do you to utilise
these effectively? This giveg a lot of
nredence to what Mr. Gurudas Das
Gupta hag said that powerg are gi-
ven and are not used; or useq just
symbolically. That should not happen
and this cgse must be studied,

Next as iy was pointed out, the
hon. Finance Minister also has said,
powers of prosecution are there with
the SEBI but it requireg the appro-
val of the Department of Company
Affairs, Thiy is extremely difficulf to
accept, You have experience gver the
years that matters referred to any
Ministry have to face procedura] pro-
blems which takes a long time. The
Minister of State for I do not know
whatevey she is, apart from Parlia-
mentary Affajrs, Personnel Affairs,
CBI and various affairs, knows that
thee CBI also launches prosecutions
and it takeg years to get permission
from the Government, That
is why my submission
to the hon. Finance Minister ig that
the provision for prosecution with
the approval of the Department of
Company Affairs may kindly be re-
considered and an amendment be
brought to that, effect. Let SEBI have
its own powers to prosecute and not
refer to the Department of Com-
pany Affairs because, in this a lot
of time is lost. The Department of
Company Affairs could be accused,
rightly or wrongdy, of being under
the inflgence of A or B. At least,
we could stop that. I will
reiterate  that there will be no
need in future foyr Memberg to o0p-
pose Ordinances becayse there shall
be no Ordinances to be opposed to,

M
THE VICE-CHAIRMAN (SHRI MD.

SALIM): Now, are you withdrawing
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the Resolution or pressing for vote?

SHRI VIREN J. SHAH: Sir, I
would not like to withdraw the Re-
solution.

THE VICE--CHAIRMAN (SHRI
MD. SALIM): I shall now put to
vote the Resolution moved by Shri
Viren J. Shah.

THE MINISTER OF STATE II\}
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SICNS AND THE MINISTER OF
STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI-
MATI MARGARET ALVA): The
Hon'ble Minister wants to say some-
thing in reply to the points raised
by Shri Shah.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Do you want tg reply?

SHR1I MANMOHAN SINGH: S#
in general I agree with the proposi-
tion that as far as possible Ordinan-
ces should be avoided. I said that
yesterday also that there were com-
pulsions and so, it became necessary,

The second point that the hon.
Member has made is about the M.S.
Shoeg case. I wish to assure the
hon. House that we will study this
case thoroughly. In fact, I do not
want te comment on this, I think
the SEBI has asked certain questions,
the Bombay Stock Exchange has also
pug some questions to the Company.
I do no{ want t{o pre-judge the issue.
but we will make a thorough study
of this case.

The third point was about the
prosecution and the role of the Com-
pany Law. I said in the beginning
thaty this has been involving rela-
tionship. At the beginning, they
were reluctant to transfer powers,
Once we gain experience, then we
are on a stranger wicket. If the
functioning of the SEBI improves,
the confidence of the rest of the sys-
tem also goes up if we give more
powers to it, and we will be at it.
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With these words, I once again ap-
peal to the hon. Member not insist
on his Resolution.

SHRI VIREN J. SHAH: ) always
holg the hon. Finance Minister in a
very high esteem, but as a matter of
principle ] do not wish to withdraw
my Resolution,

THE VICE-CHAIRMAN (MD,
SALIM): Now, the question is:

“That this House disapproves ot
the Securities Laws (Amendment)
Ordinance, 1995 (No. 5 of 1995)
promuylgated by the President on
the 25th January 1995.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): I shall now put the
motion moved by Shri M, V. Chand-
rashekhay Murthy to vote,

The question is:

“That the Bill to amend the
Securities and Exchange Board of
India Act, 1992 and further to
amend the Securities Contracts

(Regulation) Act, 1956, be taken
into consjderation.”

The motion was adopied.

THE VICE-CHAIRMAN (SHR1

MD. SALIM): We shall now take
up clause-by-clause consideration of
the Bill.

Clayse 2 was added to the Bill,

Clause 3—Amendmen; of Section 6.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): There is oneg amend-
men¢ by Dr. Biplab Dasgupta.

DR. BIPLAB DASGUPTA (West
Bengal): Sir, I beg to move:

(1) That at page 2, lines 1 and
2, the words ‘and clause (d)’ be
deleted.

The question was proposed,

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Dg you want to make
a speech or are you pressing for vote?
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DR. BIPLAB DASGUPTA: Sir,
while moving my amendment 1
would like to make two or three
points. Sir if we look at the origi-
nal Act there is a provision about the
membership In Clause 4 which speci-
fied that there shall be a chairman,
two membpers from the Depariments
of Law and Finance, one member
from the Reserve Bank of India and
two other Members. That was the
provision given in the original Act
Mow, it was also stated in the origi-
ral Act under Clause 6 that on a
certain condition these members
could be removed from the Board,
say, if he is insolvent and glf that,
There was also a point that if any
member ig appointed as a director of
any company, then he ceases to be a
member of the Board. Now in this
amendment this is being taken away,
which means that someone whg is
the Director of a company can con-
{mue to be a Member of the Board,
Mow, 1 find it very, very disturbing
because that will give rise to conflict
of duties. If there are two other
Members who can be nominated, it
these two Members are Directorg of
tie Companies they would be rep-
resenting  certain private interests
Cbviously the Ministey would say
“no, no” in the amendments. There
is another provision in Clause 4, Well
ir is mentioned that if somebody is
a Director of the Company, then he
will disclose his interest in the
Board meeting and he will not take
part in the discussion. But these
are all formalities. If a Member of
the Board is a powerful man and if
he is €lected as a Director of a Com-
pany, there is Hound to be suspicion
and that will give rise t{o 21l kinds of
manipMations and the Board itself
will not be above suspicion. This
gshould no{ be there. At the same
time, let me also add that if the Gov.
ernment is very much concerned that
the Board should have the hecessary
expertise, I am sure the Reserve Bank
of India wil] have sufficient exper-
tise and should not rely on the pri-
vate sector to provide them with
such expertise. For this reason, I
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feel that this particular provision
actually negates some of the welcome
features of this Bill. There are
many welccias features in the Am-
endment w.ich strengthen the SEBI
increase. power for imposing penalt:
ieg but at the same time, whar is
being done is this it is subjecting
SEBI to manipulate the private in-
terests who would be active in the
securities market, For this reason,
I am moving this amendment I hope
that this Amendment will be accep{-
ed by the Government.

The ame “mn.nt (No. 1) wus hega-

tived. .
Clause 3 was added to the Bil
Clause 4 was added to the Bill,

\
Clauge 5 and 6 were added to be
Bill.

Clause T— (Amendment of Section
12y

DR. BIPLAB DASGUPTA: Sir, 1
beg to move—

(3) Trat at page 4, line 24, after
the word “market” the following be
inserted:—

“Par a period of six months after
the commencement wof the said
legislation, or”

(4) That at page 4, line 25, after
the word and figure “section 30 the
words"’ whichever ig earlier,” be
inserted.

{6) 'That at page 4, line 37, after
the words “to operate” the words
“for a period of six months” be

.dnserted.

(6) That at page 4, line 38 after
the words and figure “section 30”
the ~words, “whichever is earlier”
be inserted:

The questions were Proposed,

DR. BIPLAER DASGUPTA: If you
look at the anyendments, you will
find that t' e a“plication of various
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provisiong in this particular clauge
are dependent upon the Govern-
meng coming out with certain regu-
lations yynder clause D of sub-section
2 of secton 30. I tlink jf such re-
gulations are brought, then this par-
ticular clause will be inoperative and
the brokers and intermediaries func-
tioning in the securities and Stock
Exchange would be allowed {o con-
tinue bhecaise the regylations—have
not bern Fe ‘ormalised. What T am
saing i= ¢ ‘s. There should be a
time limit 1 am suggesting a time
limis »f six months, May be until
the regul-tion is formalised these
“ould ot waffect. But if it
goe  heyanA ‘@x months, ther certain-
ly the br-kers and in{ermedjaries
cannot takes advantage of this, This
also will put pressyre on the Gov-
ernmenr to formalise the regulations
within g period of six months., I
would not like thig to go ahead
without any time limit because, if
there is no time limit, the Govern-
ment can take its own time which
means that all the good things that
have been suggested here would be
negatived.

512

The Qquestions Were pyu; and ihe
motions were negatived.
SHR] GURUDAS DASGUPTA:

How disrespectful are the Treasury

Bencheg towards positive sugges-
tions?

LN

THE VICE-CHAIRMAN (SHRI

MD. SALIM):
Clause 7 to vote.

I ghall now put

The question is.

That Clause 7 stand part of the
Bill.

The maotion was adopted.

Clause 7 was added to the Bill,

Clause 8 to 17 were added to the
Bill.
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THE VICE-CHAIRMAN
MD. SALIM): I shall now take up
Clause 18. There ig one amendment
by Dr. Biplab Dasgupta and Shri-
matj Sarala Maheshwari,

(SHRI

Clause 18—Amendment of preanble,
DR. BIPLAB DASGUPTA; 1beg to

move.—

(7) “That at page 13, clause 18, be
deleted .

The questron was proposed.

DR, BIPLAB DASGUPTA: Sir, as
you W111 see, there has been some
discussion aheady. I do not want to
go into the details of the discussion.
Regarding options trading, if you look
at the original Act, in the very pre-
ambie the options trading was ban-
ned. But now, the force of this pro-
vision would be to bring back the
options trading. Now, the options
trading, as has been explained by my
colleague, Mrs. Sarala Maheshwari
already, would subject the economy
to speculation of the kind which may
not be very desirable, Already this
point has Deen mentioned by Mr.
Gurudas Das Gupta. There are de-
rivatives and all tha¢ in the foreign
markets. They also had all kinds of
complications. They face all kinds of
difficulties. In our econcmy, we are
not sure whether by exposing oursel-
ves to this kind of options trading,
we are not subjecting our economy
to too much of speculation and what
the result of this would be is not
very clear. Unfortunately, when the
Finance Minister made the statement,
I was noy at all clear as to what as-
surance he was giving because he
himself said that there are many
things which are not clear, For that
reason, I feel that until the Finance
Ministry is in a position to come ouf
with concrete suggestions about Yow
to control and regulate the options
trading so that it does not subject the
economy to unwelcome speculations,
I woukl suggest {hat this

[ 21 MAR.

1

19935 1 (Amendment) Bill, 514
1995
particular provision be  dropped

which is why I am moving this am-
endment.

frafa aeoer ArTRwEd : SuuaTene
#gRa, gfF fa9 wd wgRE @
qeieq g1 FwT § A TH IRA X
arg S e Ara B4 GAAH oA v
¥ i gas  gfeqmr § S gaaq
AN S, AZ TG FIaH e %
fe fa= w40 wgRa 4 JGAT ARG
g o wa< arse § frfFafedr @y
gart wgq % {mg &y« fHdyag
¥ F2ZAT HAGE § 1 SIEHTEAY
#gRa, WH 4gFAr & fw v qrsU
FT RAMET & HA FIFEH 4R
few ¥ sy =g 741 CF a‘?:a' w‘t
Azd A FIIECIAEFIRE ?
fow wer w@RA T SrAAr argafgﬁﬁ
RN §T w3y & B isaww AT
fFaatg a.rgnr‘r FUT Y, STHT T
37\% arma 7 g1 AT HRFL afea T}

g, 99 AL & fipHdwe wrE 179
aﬂt ¥ Hmed FIAGAAL G at
IGTATS waraa ¥ oAd
stfen faq wall wgiaa & saar g
fis 3% zmara Treaee &3 fF wfge
g femma afew & ag Fur waAG § ?
TAS AATT MAR AT AR ;AT
Il &1 fafFafedt 1 v @d
¥ fog #ar 3@ g ¥ G arsy
Fer wed) g, fom gazaral & faeg
ST gH 89y FXF w wrgar
¥ X 3w § foas feeg mimw
Jorly srefy WEY 8, sugwry fow "y
gL @™ A AT § | § aqAar
gfr agsfsadl g

off g qurs fag (fagre) sgq
21 wee A I &1

Jegarenst (s WIEWNR W)
weft Y, gewr S Fw wrEAr Argd
g | WA FO TS0 TES &
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Jﬂ""- »&’"’ «v!wwf

-5 gt bi‘l{if

?

SHRI MANMOHAN SINGH: Mr.
Vice-Chairman, Sir, I have already
explained that optlofns trading is a
standard instrument in &l ec@pifal
markets. :

st ww< zwrw fag @ s @ 9w
o fgeft § & frs ¢ =933 =T

SHRI MANMOCHAN SINGH: T am
sorry, my Hindj is not thai good.

Sir, I have already said in my
reply that options trading must, how.
ever, be permitted under {ransparent
and prudential conditions. So, when.
ever we introdyce options trading, I
think, all these considerations will
be kept in view. I, therefore, re.
quest the hon. Members not to press
their amendment.

™THE ~ VICE-CHAIRMAN (SHRI
MD. SALIM): Are you pressing yotu
amendment?

DR, BIPLAB DASGUPTA: Yes.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): I will now put the
amendment No. 7 to clause 18 moved
by Dr. Biplab Dasgupta to vote, The
quesion is:

“That at page 13, clause 18 be
deleted.”

The mition was negatived,
Clause 18 was added to the Bill.

Clauses 19 1o 26 were added to the
Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI MANMOHAN SINGH:
T beg to move:

Sir,

“That the Bill be passed ”

[] Translitzration in Arabic Seript.
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The question wds put and the nio-
tion was adopted.

THE VICE-CHAIEMAN (SHRI
MD. SAILIM): Now, there are some
Special Mentions. Are the Members
still interested? (Interruptions)

SHRI GURUDAS DAS GUPTA:
Sir, we had responded to the appeal
of the hon. Finance Minister. We
had not put on record oury oupposi-
tion. But let us have a taste of the
credibility of the system that he
stands for. Let us see how the
S.E.B.1. works to curb delinquency
in the country, in business.

SHR] V.
dicherry):
co-operation.

NARAYANASAMY (Pon.
For that we need yow

SHRI GURUDAS DAS GQUPTA: 1
am ready to co-bperate.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now, the cuestion is
whether we take up the Spzcial Men-

{ions, or, we adjourn. Let me take
the sense of the House. (Inte'rrup
tions) TR

SHRI 8, VIDUTHALAI VIRUM-
BI: Mr. Vice-Chairman, Sir, every
day, at the fag end, we are asked
whether we are interested in making
our Special Mentions. If you do like
this, there is no relevance left for
these Special Mentions.

SHRIMATI MARGARET ALVA:
Sir, we can complete the Special
Mentions.

THE  VICE-CHAIRMAN (SHRI
MD. SALIM): Mr. Hanumanthappa,
please. (Interruptions)

SHRI VIREN J SHAH: Sir, is the
nex{ Bill going to Pe taken up?

(Interruptions)

SHRIMATI MARGARET ALVA:
No other Bill. Only Special Men-
tions.

ot @y fxa waw : Fag S@w $1
mw & fag v Afvg
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THE VICE-CHAIRMAN (SHR!
MD SALIM); Let us complete the
Special Mentions. Members have
been waiting for the last two days.

———

SPECIAL MENTIONS

Discriminztion in developing official
languages.

SHRI H. HANUMANTHAPPA
(Karnataka): Mr, Vice-Chairman,
Sir’ I would like 1o draw the atlen-
tion of the Government, through
you, to the negligence shown toward;
the regiona]l Official Languages by
the Gover.ament.

Sir, all the languages of the Indian
Union should be given equal impor-
tance and they have to be developed
simultaneously, with more emphasis
on the State Languages in the res-
pective States, But it is with deep
regret that we note that the Central
Government uffices, underakings and
the banking institutions located in the
different States are giving undue im-
portance tn the implementajion of
Hindi, ufierly disregarding the re-
gional languages. In the national-
ised banks where both the employees
and the customers are from the con-
cerned State, it is the local langu-
age which is a better vehicle for
transaction. Even then, Hindi Is
being foreibly implemented in the
Group ‘C’ States and the regional
lenguage is being discoyraged. Even
the Rajbasha Wing of the Central
Gvernment while inspecting the Cen.
tra] Government institutions is look-
ing intp the implementation of onlv
Hindi, neglecting the regional Raj-
basha; for example, Kannada, in the
case of my Stete. Sir, Rajbasha in-
cludes both the Central and State
Official Languzges and in the States,
the State Rajbasha should ger due
prominence.

Here, I would like {o bring to your
kind notice 5 Resolution of the
Parliamentary Committee on Official
Language dated 28.1.1992 in  which
it has been stipulated tha; in the
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Central Government officeg located in
the Group ‘C’ States, th, rubber-
stamps,  name-plates, signbpards,

‘headings and letterheads, ete, should

be in the (rilingual form. But there
is a grows volation of the sam, in
al] the banks and Central Govern-
ment offices in Karnataka.

For example, the Life Insurance
Corporation of India and the banks
are not printing their loan @applica:
tion forms in all the three languages
and are considering any person sign-
ing in Kannada as an illiterate and
want an attestation from any Eng-
lish-knowing person. This ig a very
shameful attitude on the part of the
nationalised banks and the Life Insu-
rance Corporation of India. If a
person signs in his own laguage, he
is treated as an illiterate person and
these institutiong are demanding an
attestation from an English-knowing
person, This is  most dis-
respectable to the customers, It
is a insult to the customers, I de-
mand that the Life Insurance Corpor-
ation of India and the nationalised
banks should immediately stop this
practice. This addg insult to injury
and affects the sentiments of the
local people. A greater sentiment
among the public is being generated
due to the attitude of the nationaliz-
ed bankg and, quite recenily, a sym-
posium  conducted at Bangalore
hag opined to boycott banks neglect-
ing the regional language and to
withdraw their deposits from such
banks. This is not conducive to the
growth of the banking industry.
Since both the customers and a good
part of the employees of the banking
institutions are well versed in Kan-
nada, it is essential and not difficult
to implement the regional language
in Karnataka.

ven (Interruptions) .

THE VICE-CHAIRMAN (SHRI
MD, SALIM): Mr. Hanumanthappa,
just a minute.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Sir, there is no
Minister here.

. (Interruptions) .



